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Union o f  India#
and o th e r s  ......................  R espondents,

\

Hon. Mr. J u s t ic e  U .C , S r ivastava#V .C .
Hon* b le  Mr. K. OBawa# Member (A)

( By Hon. Mr, J u s t ic e  U.C, Srivastava,V C )

T h is ^ p l i c a t i o n  i s  d ir e c te d  a g a in s t  th e  T ran sfer  

Order 1 0 ,3 .1 9 9 2 . The a p p lica n t has c h a lle n g e d  t h i s  

T ran sfer  Order on th e  ground th a t  th e  tr a n s fe r  norms 

which haV0been la id  down in  th e  p o l ic y  d e c is io n  has not 

been  fo llo w e d . On th e  p r e v io u s  dates# we e3<pected th a t  

th e  r e p r e se n ta t io n s  f i l e d  by th e  ^ p l i c a n t  may be d isp osed  

o f  and accord ing  to  th e  a p p lic a n t, th e  same has n ot y e t  been  

d isp o sed  o f .  T h is i s  a t r a n s fe r  m atter  and we would n o t  

l i k e  to  in t e r f e r e  in  th e  tr a n s fe r  matter,?Ehergfore» we 

dispose^i o f  t h i s  a p p lic a t io n  w ith  a d ir e c t io n  to  th e  

respondents to  d isp o se  o f  th e  r e p r e se n ta t io n s  o f  th e  

a p p l ic a n ts ,to  t h i s  e f fe c t#  w ith in  a p e r io d  o f  3 weeks 

from th e  d a te  o f communication o f  t h i s  o r d e r . The 

a p p l ic a t ^ n  i s  d isp o sed  o f  w ith  th e  above o b se r v a t io n s ,  

bear t h e i r  own c o s t s .
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